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, \ \; :: l :. -'I? 
Ch,u~c 14.--We cOllKider that ample opportu-

nity should be pro"rided for consideration and 
oriticislU of any ruW'which it is proposed to nlAke 
under dauae I) of the Bill beforo those ar4l finally 
published. We have, therefore, iIl8ertedin the' 

We, the undersigned, Members of the Select.~~ 
Comtnittee -to which the Bill to make hetter')-
provision.J.1or the control of the manufacture, " 
poseeuion, use, operation, SIde, import and export ,.; 
of aircraft was referred, have considered the Bill 
and have now the honour to submit this our 
Report, with the Bill 8S amended by us annexed 
thereto. 

Clause 5.-The view was pressed by some of us 
that the wording of this clause was unnecessarily -
wide, and it was agreed that the words "pro-
hibiting or limiting" should be omitted as it was 
felt that the remaining powers given by the clause 
should be sufficient for some time to come. 

Bill II. provision requiring that the ~od. for 
which the draft rules shall be published b."..·' 

_ ':,."being taken into cOIl8id6l'ation in accordance with 
the procedure set forth in section 23 of the General 
Clauses Act, 1897, shall not be less than three 
months. 

Clau~ 6.-The change made in sub-clause (2) 
is intended to make it cle&r that the determination 
of the amount of compensation might be left to a 
Court. 

The 24th Ju1,y, 1934. 

2. The Bill \VaM published in the Gazette of India 
dated the 24th March, 19a4. 

3. We think that t,he Bill has not been so altered 
as to require re-publication, and we recommend 
that it be passed as now amended. 

N. N. SIRCAR. 
F.NOYOE. 
H. P. MODY. 
B. L. PATIL. 
S. R. PANDIT. 
N. N. ANKLESARIA. 
L. HUDSON. 
GAY A PRASAD SINGH. 
ISMAIL ALI KHAN. 
MAJOR AHMAD NAWAZ KHAN. 
S.MURTUZA. 
S. G. JOG. 
A. J. RAISMAN. 
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[.AS AJlDDED BY 1'11.1/1 SIlLEOT OOIDll'l'Tll8.] 

[Wordl _ted in i~ iDdioate the amendmeDti , _uteI1'v tile ee..tUet.] 

... 
BILL 

TO 

Millie &efur protnsiotl /0, tlw cotttf'ol oj tAe mGtMI-
,aet,W'6, POS868h10ft, US6, operation, &ale, import 
- ~()f aim-aJt. 
Wallin!" ,it. is expedient to make better pro-

Yiaion for the coutrol of tho manufacture, P088e8-
Ilion, use. opet"ation, salt~, import and export of 
ahCfIft; it is hereby enacted 88 follows :-

t. (1) This Act may be called the ,Indian Air-
s'-t. t;itJa IIdld oxtllut. craft Aot. 1934:. 
(~) It ex,tends to the whole of British India, 

inchiding British Baluohistan and the Sontha.l 
'-!aria. 

I: Iii tbis Act, unleu tMre is anything repug-
nant in the subject or 
context,-

tlj U aircraft N means any machine which can 
derive su.pport in the atmosphere from 
reaetioll8 of the air, 8.IId includes bal1ooD8 
wWher fixed or free, airahips. kites, 
gliders and :fiying machines; 

(I) .. aetOdrome" means any definite or 
limited groUDd or water area intended to 
be used, eit.her wholly or in part, fOT the 
lltnding or drparture of airr..raft, and 
iilChldl'fI all llUildings, Kheds, ve&sels, 
piers, fi~~, other structures thereon or 
U:ppertuuung t}ler(lto ; 

(.3) Ie iinport" means bringing into British 
India; and 

(41 .. ~ort" means taking out of British 
India. a. The Govetl1or Geilerltlol in Council may, by 

notification in the Gazette 
, P.... . of Gu,:e.mol' of India exempt fMD the 
fIfI~ PJ. Cuu .. od to .. ' .. 
• ~to8it~inalroraft. ptov18:iOnfl of this Act 

and of the rules made 
"*stMmder, tit &om any of RUch provisiotl8, any 
aircraft or OlaM of aUcra.ft and any person or 
... of peDODS, 01 may direct that Mlch provisiona 
dan 'filly kl such au-craft or pt>nons subject to 
8Ue\. ~tions 1108 may be specified in the 
DGtifi.oation . 

... The Governor G.eral in Council may, by 
notificat.ion in the Gazette 

Power ,of Governor of India, make 81lchrules 
~ .. ~oil to as appear to him 'to be 
.,..q.~ .. to IDlple~lIllt , . the OOn.Tention of IIUt'. necessary for catrymg out 

th<' Convention relating 
to ....... _on of Aerial Nav~tioD signed at 
:f~, .october 13! 1919, wit,h Additional Pro-
~ augned at Pans, May 1, 1920, and any amend-
ment whioh, may be made thereto under the pro-
ViioJll5 of Article 34 thert"Of. 

i. (,I). The Governor General in Council may, 
, ....... of Gov(lrnUl' by notification. in the 
~I .Yt Council to Gazette of Ind1&, make 
n1.~ niles. rules regulating. • 

• • the manufactu.re, po88eS8ion, use, 
~on. _JeJ 4mpOrt or export of any aircraft 
~~'of~ft. 



-to.:,,:' 

: ":(1) Without prejudioe to the generality of the 
"foregoing power, suoh rules may provide for-

(a) the authorities by which e.ny of the powere 
conferred by or under this Act are to be 
exercised; 

(6) the licensing, inspection and regulation 
of aerodromes, the conditions under 
which aerodromes may be maintained aDd 
the fees whioh may be ohArged thereat, 
and the prohibition or regulation of the 
use of unlicensed aerodromes; 

(e) the inspection and control of the manu-
facture, repair and maintenance of 
aircraft and of places where aircraft are 
being manufaoturoo, repaired or kept; 

(d) the registration and marking of aircraft ; 
(II) the conditions under whioh a.ircraft may 

be flown, or may ca.rry paesengers, mails 
or goods; or may be used for industrial 
purposes and the certifioaw, lioencee 
or documents to be e&rried by &ircr&ft ; 

(j) the inspection of aircr&ft for the purpoee 
of enforcing the provisions of this Aot 
and the rules thereunder, and the facili-
ties to be provided for such iDapeotion ; 

(g) the licensing of persons employed in the 
operation, me.nufacture, repair or main-
tenance of aircraft ; 

(h) the air-routes by whioh and the conditiona 
under which aircraft may enter or leave 
British India, or may fly over Britiah 
India, and the places at which &iroraft 
shall land ; 

(i) the prohibition of flight by aircraft over 
any specified area, either absolutely or 
at specified times or subject to specified 
conditions and exceptions ; 

(j) the supply, supervision e.nd control of 
air-route beacons, aerodrome Jightll," and 
lights at or in the neighbourhood of 
aerodromes or on or in the neighbourhood 
Clf air-routes i 

(Tc) the signals to be used for pmpoBea of (l()Ju,. 

munication by or to aircraft and the 
apparatus to be employed in signalling ; 

(I) the prohibition and regulation of the 
carriage in aircraft of any specified article 
or subste.nce ; 

(m) the measures to be taken e.nd the equip-
ment to be carried for the purpose of 
ensuring the safety of life ; 

(n) the issue and maintenance of log-boob; 
(0) the manner and conditions of the if111U.8 

or renewal of any licence or certificate 
under the Act or the rules, the examina-
tions and tests to be undergone in con-
nection therewith, the form, ouatody, 
production, endorsement, cancellation, 
Euspension or surrender of such lioenoe 
or certifi~ate, or of any log-book j 

(p) the fees to be charged in, connection with 
any inspection, examination, test, certi-
fioate or licence, made, issued or re-
newed under this Act ; 

"Ii 
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(f) the recognition for the purpoaea ofthia 

Aot of licences a.nd certificates iBIued 
elBewhere than in British India relating 
to aircraft or to the q ualifioationa Of 
persona employed in the operation, 
manufacture, repair or maintenance of 
aircraft ; and 

(r) any matter subsidiary or incidental to the 
matte:m referred to in this sub-aeotioD. 

.. (1) If the Governor General in Council ia of 
Power of Governor opinion that in the in-

Gelaeral in ,Counoil to terests of the publio safety 
make orden In tlDlOrgenoy. or tranquillity the issue 
of all or any of the following orclers is expedient, 
he may, by notification in the Gazette of India,-

(a) cancel or suspend, either absolutely or 
subject to such oonditiona &8 he may 
think fit to speoUy in the order, all or 
any licences or certificates issued under 
this Aot; 

(b) prohibit, either absolutely or subject to 
luoh OODditiona as he may think fit to 
Bpecify in the order, or regulate in Buch 
manner &8 may be oontained in the order. 
the Bight of aU or any aircraft; or claM of 
aircraft over the whole or any portion of 
British India ; 

(0) pIOhibit, either absolntely or oonditionally, 
or regulate the ereotion, maintenanoe or 
use of any aerodrome, am.'1'&ft factory, 
flying-BOhool or olub, or place where 
aircraft are manufactured, repaired or 
kept. or any olass or desoripti-ln thereof; 
and 

(d) direct that any aircraft or ola.aa of aircraft 
or any aerodrome, aircraft factory, dy-
ing-sohool or olub, or place where aircraft 
are manufactured, repaired or kept, 
together with any IIlRchinery, plant, 
material or things used for the operation, 
manufacture, repair or maintenanoe of 
aircraft shall be delivered, either forth-
with or within a spooified time, to Buch 
authority and in 8uch manner &8 he may 
specify in the order, to be at the 
disposal of His Majeety for the publio 
servioe. 

(2) Any person who Buffers direot injury or lola 
.hy reason of any order made under olause (c) or 
olause (d) of sub-seotion (1) Bhall be paid 8uoh 
compeDsation as may be determillM by suoh 
aut1writy as the Governor General in Counoil may 
appoint in thia behalf. 

(3) The Governor General in Counoil may 
authorise such steps to be taken to secure oom-
pliance with any order made under 8ub-section 
(1) &8 appear to him to he nooeasary. 

(4) Whoever knowingly disobeys, or fails to 
comply with, Ot does any act in oontravention of, 
an order made under sub-800tion (1) shall be,punilh-
able with imprisonment for a term whiob may 
e%tend to three years, or with fine, or with both. 
and the Court by whioh he is oonvicted may direct 
that the aircraft or thing (if any) in respect of 
whioh the offence has been oommitted, or any 
pan of Buch thing, Bha1l be forfeited to HiJ Maj_,. 
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'1. (1) :rb6'Gov:~nol Gt\Qf)ral ill COIIUW ma" 
""~-r '. "_~ b\' .Qotificaiioll in the rv_.. ..' G<)voru.QI' • 
~aJ lnC"unail t·o Gar.ette ,of India, make 

. mtrke rule.. for illvtl~U.ga- rul,\s providing for the 
'lion of Il.oclilenh. iuvestigliotioD of any 
.accident arising. out of or in the QOurse of air 
navigation iu or over British India. 

(2) Without prejudice to the generality of the 
f~ POWQf, 8uoh rulea may-

•• (a) require lI.otioe to 1)6 given ¢ UiDyaco~nt 

.' 

in suoh mamu~r and by suoh. person 88 
may be presOl'ihed; 

(b) apply for the PurPoses of such investiga-
tion, either with or without modifioation, 
the provisions of any law for the time 
being in force r.ting to the inveatig&tion 
of aooidents ; 

(0) prohibit pending investigation acoess to 
or interference with 'airCraft bo which an 
accident has occurred, 6Jld a.uthorise any 

'. '" 

person 80 £ar as may be n006llll8l'Y for the 
purposes of an invest.igatWD. to have 
aooeII8 to, exa.min~, remove, t&ke measures 
for the prest'.rvation of. or otherwise 

\~ '.' 

deal with anyslloh aircraft; $ltd 
". (d) &uthoriBl~ or require. theeancell&tion. 

suspension, endolAement or surrender of 
~' I. 

any lioenceor certitioa.te pnted or 
recognised under this Mt whtm it appea.ra 
on an invastigatioll th.a.ttbe licenoe 
ought to be so dealt with. and provide 
for the production of a·lf.Y 8uch licenoe 
for such purpose. 

8. (1) Any authority authorised in this behalf 
by the Governor General 

p~~ to detain airora.ft, in Couooil may detain 
any a.ircraft. if in the 

.~pinion of such authority-
(a) having regard to the nature of an intended 

flight, the flight of such aircraft would 
involve danger to pe1'8ons in the air-
cra.ft or to any other peJ'80M or pro-
perty j or 

(b) such detention is nece888ry to secure com-
pliance with any of the provisiollB of this 
Act or the ruleS applicable to such 
aircra.ft; or such detention is necessary 
to prevent II. contravention of any rule 
made nnoer clause (It.) 01' clause (i) of 

I, 8ub-seetioll (2) of section 5. 
(2) The Governor Gen~ral in Oouncil may, 'by 

notification in the Gazette of India, make rules 
regulating all matters incidental or suh8idiary , to 

. the exercise of this power. 
e. (1) The provisions of Part VU of the Indian 

Wreck a.nd -.Iv. Merchant Shipping A.ot, 
XXI or 1923. . 1923, relating to Wreck 

and Salvage shall apply to aircraft on or over the 
"leA or tidal water8 as they apply to ships, and the 
owner of an ail'craft8hallhe entitled to a reaaon-
able reward for salvage 8ervices rendered by th.e 

. l&i!eraft in like manner as tbe owner of 1\ ship. 
(2) The Governor General in Council may,by 

notification in the Gazette of India, make .. 8uch 

:d,i~~~~f::::::r;::O=:o:h~~-



is 1/(; 
to. In m~ &111 rule under section 5., 8~tion ., 

PCNIMolty lor &at ill. oou- or section 8 the Governor 
tl'Bv(lnti~n of l'I.Il6 rowe General in Council may 
UIlder thie Aot, direct that a breaoh, of it 
.hall be punighable with imprisonment for any 
term not exoeeding three mOllths, or with nne 
of any amount not exceeding one thousand rupees, 
or with both. 

U. Whoever wilfully flies any airorlloft; iQsuoh 
PeDAlty for ~intt so lioii a manner as t.ocaU.Be 

to caule dangClr, danger to any person or 
. to any property on 'land 

or water or in the air shall be punisbble with 
impriBolUuent for It term which may extend to 
six month!!, 01' with fine which may extl'll\d to on(' 
thoUJ&D<l rupee!!,: or with both. . 

12. Whoever abets the co~on of allY 

~., till I 
.U~I 

~,. JJ',J I. 
. i.,\! i 

P~ty for. allotment offence under this J\ct.~ .: ti. l,) I 
of oI8IlClefl and 6~mpt, or the rules, or Q.~~:.:, h Hl 
oed o1leD_. "to commit such ~, 
and in such attempt does any act towards the 
commission of the offence. shall be liable to the 
punishm:nt provided for the offence. 

18. WIlere any person is convicted of an offence 
punishable under any 

Po_ of Oourt to order rule made under claWlC'l 
forfeiture. (i) or cla\1se (I) of sub-
section (2) of section 0, the Court by whioh he is 
convicted may direct that the aircraft or article 
or substance, 8.8 the case may be, in respect of 
which the offence has been committed, shall be 
forfeited to His Majesty. 

t4. Any power to make rules conferred by this 
HullIII to be made after Act .is, subject to th.e 

pUblication. conditIon of tho rulel 
being made after previoU8 

publication Jor a period oj f'IOt leB8 tlaan Wee montM. 
11. The provisions of section 42 of the Indiau. 

Patents and Designs 
u. of pateoted innm- Act, 1911, shall apply to 

tion on airo~t not re- the use of an invention 
qubed. in British India. , . 

on any IIJl'craft not rep-
tered in British India in like manner as they 
apply to the use of an invention in a foreign 
vessel. 

18. The Governor General in Council may, by 
notification in the 

Po_ to apply OuatollUl Gazette of India, declare 

II of 11JJ1. 

prooedul'e. that anv or all of the 
provisions of the Sea CustoJD8 'Act, 1878, shall, VDIo11878. 
with such modifications and adaptations as may 
be specified in the notification, apply to the im-
port and export of goods by air. 

17. No suit shall be brought in any Civil Court 
Bar of oertain I1Ifti. in respect of trespass or 

in respect of nuisance by 
reason only of the flight of aircraft over any pro-
perty at a height above the ground which having 
regard to wind, weather and all the circumstances 
of the case is reasonable, or by reason only of the 
ordinary incidents of such flight. 

18. No suit, prosecution or other legal proceed-
ing shan lie againBt any 

8aYiq for aota done m person for anything in 
pel faith under tJie Aot. good faith done or in-
tended to be done under this Act. 
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tl.(l)Notbing in this Act or in any order 01' 

rule made thereunder 
8t.vm, of appli_tlon shall apply to or in respect 

of ADt. of any airoxaft belong-
ing t~ or excluaively em-

ployed in His Majesty's naval, military or air 
forces, or to any person in such foroes employed 
in oonnection with suob aircraft. 

(2) Nothing in this Aot or in any order or rule 
made thereunder shall apply to or in respect of 
any lighthouse to which the Indian Lighthouse 

xvn of Act, 1927, aprlies or prejudioe or affect any right 
1117. or power exercisable by any authority under that 

Aot. 
XVII of 10. The Indian Airoraft Aot, 1911, the entry 

I Ill. relating thereto in the Be....... Firat Schedule to the 
E of 111'- Repealing and Amending Act, 1914, and the 
[VI of 111'. Indian Aircraft (Amendment) Act, 1914, are· 

hereby repealed. 
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